RV, 0t

3. The Portmaqter General

IN T E CENTRAL ADMINTISTRATIVE TRIBUNAL HYDERWBAD BENCH

AT HYDERADAD

" i

DA No. 1058/92°

Date of judgement : 23-2-93

RBetween

M. Narasimham
Sub-Postmaster,

Hanumanpura TsO ; - 1 Applidant

1. The Surerintendent of Post offires,
Mahabubnagar Divieion.

2. The Director of PP¢ tal Services,
Hyderabad Region, Hyderabad.

Hyderabad Reclon, Hyderabad.  : Respondents
, 0
o
COUNSEL FOR THE APPLICANT : shri si| Ramakrishnaj
| Rao
COUNSEL FOR T7E RESPONDENTS : Shri NYR. Devarsj
- :
CORAM |

Hon'ble Shri N.V. Krishnan, Vice-Chairman (admn.)

. justice
Hon'ble Shriév. Neeladri Rao, Vice-Chairman.

1

(Judgement of the divn. bench delivered by 8hri

Justice V. Neeladri Rao, Vice~Chairman)

- — -

The applicant is working as Sub-Posth

Hanumanpura. He submitted representation dat
to the Postmaster-Generzl, Hyderabad Region p

for second Time bound promotion ags on 1-10-81

agter, -
ed 16-1+92
raying

L

aé by

then he completed 26 years of service, But without }

 — o |

reference to the said répresentation, POQ* 2slter-General,

o

Hyderabad issued promo+1on ordor No. ST/S 3/BCR/92 g3

dated 17-11-92 giving promotion'to ‘the appllTant and

some others with eﬁfect'from 1-7-82," Being 1ggrlevcd 'l

'*—-—

-

Cr N R I Y S—

|




4. One c0py to Mr.s. Pamakrishna Rao, Advocate, CAT,.Hyd,

aa.pvmlAw'

L o
. 1. The Superintendent of Post Offices,
Mahaboobnagar DlVlSlon; .

2. Thé Directdr of Postalf Services, |
Hyderabad keglon, Hyderabad

“3. The Fostmaster Generalé Hyderabaq Reglon” ' R E !
Hyderabad.‘. : )

.
" . : . ) :
. e ] . . i

!
5.‘0ne copy. to Mr.N.E, rev:aj, Sr.CGSC,CAT . Hyd,

6., One. spare c0py. -
- j.- i .
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\ —
— this OA was filed on 30-11-92 praving for the s=cond

-

Time bound promotion with effect from 1-10-921 instead

with effect from 1-7-92. Shri N.R. Devaraj, learned
counsel for the respoddents submitted that the avorlicant
harein had given representation dated 29-12-92 praying
for second time bound promotion with effect from 1-10-91
;and,thepsame,was‘submitted go the Regicnal Office vide
letter dated 30-12-92 and it is psnding disposal for
dzcision at the Regional office.u The monstary racovery

from the emcluments of the applicznt is sti’l effected

gy

in pursuzsnce of the order of punishment oL monetary

racovery. But in the instructicn dated 19-5-84 of
D.G.{P&T) letter No. 36/9/84-SPB(II) it was made clear
trat promotion of an official c¢=2n be given effect to

during thelcurrency of punishment of monetary recovery.
By relying upon the same, the learned counsel for the
‘applicqnt submitted th=st the punishmentlgf monetary

racovery which is still in currency is not a bar for

giving the second Time bound promotion to the an~licant

\)J‘{IM;L)\'\
on the date hekwas dusdo L -
to ‘
We feel it not necessary/consider the above

(W LS VA Y

contention for the
sre going to adopt

cant has chossn to

arnnlicant in view of the course they
in the diSQOSalEEE the OA. The appli-

o, ,
make a representation to the concerned

authority in regard to the very relief claimed in this

Lt is just and proper to direct

o b locanX g
the concern=d authority to “ispose of h;%Lrepregentation

. So
0A after filing this 0Oa.

dated 29-12-92 by the end of June, 1%93. It is neddless

to say that if the applicant is going to be aggrieved

ky the order of the concerned authority on his representa-
T\A_ M

tion, he is free to move this GUEF%k The 0OA is diswnosed

of accordingly with no costs.

=l

(N.V. Krishnan) _
Vice-Chairman(Admn.)

A

{v. Neeladri Rao)
Vice-Chairman

(Dictated in the open court) j t

Dated 23rd February, 1993,




TWPLD BY COMPAREL .Y
- ‘ .
CHoCKEL BY( @ APPRCYVLEL BY

I8 KL CENTRLL AIMINISTRMIVL TRIGUNIAL
HYDERLBAD BE.L'ICH‘, Al HYLDERZBAL
1
- TThe dowde wy UV s ¢y ¢ (¥

THE HON'SLE ME.V,.NEELADRI RZD :V.C. -

AN

THE HON'BLEL MR.R|BALASUBFAMANIAN:M(X)
]

AN

THE HON'BLE MR.CHANDRA SEKHAR REDDY

sMEMBER(J)

PHE HON'BLE MR, |

[.
DATEL: Y2 )_-14:993
' OBEEER7IODGMENT: |

R.P./C,P/M.A. N-]i.

i in
. ®.A Ne. \oggglci)__

- ’! , (I"J. P.NO. )

|
Adnittefl and Interim directions

i.

Allowe | ‘4

T.A.No.

issued.

Disposed of with direetions
- f —_—
Lismisged as withdrawn

t
Dismigsed #

Dismhssed for default
' Re jcted/Orddred

No order as to| costs, \:i"}>
! \)? g ,

pvm . |
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